










Annexure –C  
 

 
CTU’s Comments on the Draft CERC (Procedure, Terms and Conditions for grant of Transmission Licence and other 

related matters) Regulations, 2023            
 

Sl.No. Regulation 
No. 

Clause as per the draft Regulation Changes proposed in draft Amendment 

1.  Regulation 5(3)  5. Procedure for Grant of Licence 
… 
(3) The applicant shall submit the original application 
in electronic form along with enclosures on the e-
filing portal of the Commission and electronically 
serve the copy of such application on all the 
concerned DICs of the project and the Central 
Transmission Utility. The application shall be served 
through e-mail on the concerned DICs of the project 
who are not registered on the e-filing portal of the 
Commission. 

5. Procedure for Grant of Licence 
… 
(3) The applicant shall submit the original application 
in electronic form along with enclosures on the e-filing 
portal of the Commission and electronically serve the 
copy of such application on all the concerned DICs of 
the project and the Central Transmission Utility. 
Further, the applicant shall also submit the copy 
of the application, along with requisite details, to 
the Central Transmission Utility in terms of the 
instructions notified by it on its official website. 
The application shall be served through e-mail on the 
concerned DICs of the project who are not registered 
on the e-filing portal of the Commission. 

2.  Regulation 5(9) 
and First 
Proviso to 
Regulation 
5(9). 

5. Procedure for Grant of Licence 
… 
(9) The Central Transmission Utility shall send its 
recommendations, if any, to the Commission on the 
proposal made in the application as far as 
practicable within a period of 10 (ten) days from the 
date of receipt of the application with a copy to the 
applicant:  
 

5. Procedure for Grant of Licence 
… 
(9) The Central Transmission Utility shall send its 
recommendations, if any, as per the format notified 
under these Regulations, to the Commission on the 
proposal made in the application as far as practicable 
within a period of 10 (ten) days, but not later than 30 
(thirty) days from the date of receipt of the 
application with a copy to the applicant:  



Provided that if the Central Transmission Utility is 
unable to submit its recommendations within a 
period of 10 days, it shall inform the Commission the 
reasons for the same and submit its 
recommendations within a period of 30 (thirty) days 
from the date of receipt of the application.  
 
Explanation: The recommendations of the Central 
Transmission Utility shall not be binding on the 
Commission. 

 
Provided that if the Central Transmission Utility is 
unable to submit its recommendations within a 
period of 10 days, it shall inform the Commission 
the reasons for the same and submit its 
recommendations within a period of 30 (thirty) 
days from the date of receipt of the application.  
 
Explanation: The recommendations of the Central 
Transmission Utility shall not be binding on the 
Commission. 

 


